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MR. 1ITYANAA PRUSTY, JM 

Heard M. Ghosh, Ld • C unsel for he applicant and Mr. 

Banerjee, Ld. Counsel  for the oficial respridents. It is submitted 

by Mr. Ghh, Ld. Counsel for th applicant that the applicant in th 

O.A. is a Croup • C employee und r the Bhar t Sanchar Nigam Limited 

(BsNI) and this Tribunal has no Wrisdictior. to entertain this appli 

cation since no notification has yet been i sued by the cnpetent 

authority bringing the BSNL unde the jurisiction of this Tribunal 

2. 	In that view of the ma 

wants to withdraw the matter wit 

the appropriate forum for mdres 

Ld. Counsel for the official res 

prayer made by the Ld. Counsel f 

accordingly dismissed as withdr l. 

liberty to approach the appropri 

grievance in accordance with law. 

as to Costs. 

er(J)  

er the Ld.Counsel for the applicant 

liberty t the applicant to approac 

1 of his rievance. Mr. Banerj•ee, 

ndents has no objection to the abov 

the appli ant. The O.A. is 

fl t  • Howev r, the applicant is at 

e forum fo redressal of his 

Mwew&4 here shall be no order 

Mernber(A) 
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